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To
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\l/ The Principal District 8:. Sessions Ju 0 '1 i Courts Complex, Delhi.
2. The Principal District & Sessions Judge ex Delhi), Patiala House Courts Complex, New

Delhi. A
3. The Principal District & Sessions Judge (South-West), Dwarka Courts Complex, New

Delhi.
The Principal District & Sessions Judge (West), Tis Hazari Courts Complex, Delhi.

. The Principal District &. Sessions Judge (East), Karkardooma Courts Complex, Delhi.

. The Principal District 8.: Sessions Judge (South), Saket Courts Complex, New Delhi.
. The Principal District & Sessions Judge (Shahdara), Karkardooma Courts Complex, Delhi.
. The Principal District & Sessions Judge (North-West), Rohini Courts Complex, Delhi.

The Principal District & Sessions Judge-cum-Special Judge (PC Act) (CB1), RACC, New
Delhi.

10. The Principal District & Sessions Judge (South-East), Saket Courts complex, Delhi.
1 1. The Principal District 8: Sessions Judge (North), Rohini Courts Complex, Delhi.
12. The Principal District & Sessions Judge (North-East), Karkardooma Courts Complex,

Delhi.
13. The Principal Judge (HQ), Family Courts, Dwarka, New Delhi. '
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Sub: Notification in exercise of the power conferred by sub-section (2) of Section 176 of the
BHARTIYA NAGARIK SURAKSHA SANHITA 2023 (ACT 46 OF 2023).

Sir/Madam,

I am directed to-forward herewith a copy ofN tification F. No. 1/5/2024}!-[P-I/Estt./223 to 231

dated 28.01.2025 received from Deputy Secretary (I-I me-I), Government of NCT of Delhi, on the
above subject and to request you to circulate the same a ngst all the Judicial Officers working under
your respective control, for information and necessary compliance.

Yours faithfiilly,

QlC..(l»\».-.u_iD (Vmay Sharma)
Deputy Registrar (Gazette-IB)

p For Registrar General.
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['3' _ if i [IO BE PUBLISI-_1E_D_ IN THE DELHI GAZETTE EXTRA ORDINARY (E-LQRT-IV}
A ’ ' Government oi‘ National Capital Territory of Delhi

(HOME PQLICQ-IESTABLISHIVJENT DEPARTMENT}
_ ' 5*“ Level, ‘C’ Wing, Delhi Secretariat, I.P. Estate, New Delhi-110002.

Mr ‘

"F. No. i/5/2024/HP-I/Estt./223 to 231 - Datedi 28/01/2025

-, p _ Notification
In exercise of the powers conferred by sub-section (2) of Section

176 of The BHARATIYPQ NAGARIK SURAKSHA SANHITA 2023 [ACT 46 of
2023) read with Govermnent of India, Ministry of Home Affairs, Notification
No. S.O. 2506 (E) dated 28.06.2024, the Lieutenant Governor of NCT of Delhi
is pleasedto frame the following Rules: -

1. Short title and cofnmencement: -

(i)' These rules may be called as "Procedure for investigation to be
followed by an oificerin-charge of Police Station, Rules 2024";

(ii) These rules shall come into force from the date of their publication in
- the official Gazette. '

O .

2. Definitions: - (1) Iri ‘these rules unless the context otherwise requires-

"Investigation" rneansthe investigation asdefined under clause (1) of
sub-section (1) iof Section 2 of The Bharatiya Nagarik Suraksha
Sanhita, 2023; ‘.. -

(i)

“Magistrate” meians Judicial Magistrate as explained i.n Section 3(1)
of the Sanhita.

(ii)

"Offence" means the offence as defined under clause [qj of sub-
section (1) of Section 2 of The Bharatiya Nagarik Suraksha Sanhita,
2023; - ~ . "

(iii)

"Officer in charge-of a police station" means the cfficer in charge as
defined under ‘clause (r) of sub-section [1] of Section 2 of The

. _ :__ E:,..C_,§1;apatiya Nagarik Suraksha Sanhita, 2023; .
' 5‘ . 1 f ¢ J" p 0

(iv)

~ - .¥\'\' ~ _ _ f b
- _. .. (v) "Poli e Station" means the place as defined under clause,[u) o su -

Z Q -ii-W Z025 Secti 11 (1) of Section 2 of The Bharatiya Nagank Suraksha Sanhita.L .
2023 ' ,_- --

i:i*"1"”""' ' . _ . - - ak h Sanhita 2023'
""""'"'“'"""'"""'(§¢i')"‘SéI.n ita' means_-TheBha.rat1yaNagarikaSur s a _. .

a l _ . ‘h
[2] The words and expressions used 111 these Rules shall have t e. ti Na ariksame meaning-as assigned to iIh81T1.1I'1 the Bhara ya E

Suraksha Sanhita, 2023- ' ~
. _ 5
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Genera.l'Diar_i5i Regfort shall be maintained by the officer in charge of
the Police Station; in respect of the offences, wherein he/she deems
it necessary not to prdceed to the spot in person or through
subordinate officer, to investigate the case as provided under clause
(a) ofsub-section (El) of Section 176 of this Sanhita or in cases where
it appears to the dfficer incharge of the Police Station that there is no
sufficient grbundi for entering into "an investigation as per the
circumstances coiiered under clause (b) of sub-section (1) of Section
176 of this Sanhitia.  
The Report mentioned in clause (i) shall be maintained ‘on CCTNS
(Crime and Tracldng Networks and Systems) and must
contain the details as given in Annexure ‘A’ and forwarded to the
Magistrate fortnightly without fail.

In case the officerfi in charge of the police station has reasons to
believe that there is no sufficient ground for entering into an
investigation, theri he/she shall follow the procedure as provide
under Section 17:6 and shall also inform the same, alongwith
reasons, to the informant without delay either through electronic
mode i.e. mobile phone, social media apps including Whatsapp,
SMS (Short Message Service), Landline phone, email or through
physical mode. Moiie of information shall be entered in the report as
referred in Rule 3. 2' l

'5 -1¢*1¢***

7 Annexure-A
Name of informant:
Contact details of ihformant (phone number/email] etc)
Present 8t Permanent Address of informant
Brief of informatiori
Reason(s) for not proceeding to investigate
Whether informantfnotified
Mode of inforn'1ation........... . . . ................... ..0 -

t

In the Name and by order of
Lieutenant Governor of NCT of Delhi.

- T

§§>\\_;,,P/E‘/»~
[KULVINDER SINGH]

DEPUTY SECRETARY (HOME-I]
GOVT. OF NCT or DELI-II.

4 . , '
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3.Genera1 Diary Report‘?-. ' ' . ‘



»

F._NQ. 1/5/2024-/HP-I/Estt./223 to 231 Dated: 2s/01/2025
Copy_ forwarded to the following foi" information 8a necessary action:-
ln The Addl. Secretary (UT), Govl; of‘ India, Ministry of Home Affairs, North Block,

~%/
4-

O‘|U1

7
8
9

New Delhi. ‘I '
The Registrar General, High Gourt of -Delhi, New Delhi. . -
The Principal Secretary to Hui;-1’b1e Lt. Governor, GNCT of Delhi.
The Divisional Commissioner‘;-n GNCT, Delhi 5, Sham Nath Marg, Delhi.
The Principsil Secretary, (La\.vl_l'& Judicial), GNCT, Delhi. .
The Commissioner of Police, Delhi Police Headquarter, jai Singh road, New
Delhi. T '
OSD to Chief Secretary, GNCT, Delhi. ‘
The Deputy Secretary (GAD Gord.], GNCT, Delhi.
Personal file/Guard file. ' ‘Z 4

( VINDER SINGI-1|
‘DEPUTY SECRETARY {HOME-.-I)

GOVT. OF NCT OF DELI-ll.
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/__,~ I Most Urgent,/Ouigtl; once
CFFFLCE OF THE PRINCIPAL DISTRICT 55 SESSIONS JUDGE DELHI

.Ui¢§\ i - .en a e e 1 ti?N-_>. ,Q2|QG 1./HCS/2025 D t d, D lh

Sub : Notification in exercise of the power conferred by sub—section [2) of Section 176
of the Bhartiya Nagarik Suraksha Sanhita 2023 {Act 46 of 2023).

A copy of the letter no. 955-9677Dl-IC/Gaz.lB/G-2/Misc./2025 dated 20.02.2025,

1 = ;-.:i:-to diary no. 453 dated 21.02.2025, along with copy of Notification F‘.l\lo. 1/5/2024/HP
= &-kit 223 to 231 dated 28.01.2025, in the abovcsaid t'n:|1l.t‘r is being circulated for

-l'£llti[lOI'l and necessary compliance to : ~ 2

1. All the Ld. Judicial Officers posted in Central District, Tis l-lazari Courts,
Delhi. _

2 The Ld. Registrar General, I~lon’b1e High Court of “Delhi, New Delhi for
information. .

3 PS t the Ld. Principal District 85 Sessions Judge {.l—lQs), Tis Hazari Courts,
hi for information. -

The Chairman, Website Committee, Tis l-lazari Courts, Delhi with the request to
direct the concerned official to upload the same on ".ht- Website of Del-hi District
Courts. -
The Director (Academics), Delhi Judicial /\t:adt~m"\. Dwarka, New Delhi for
information as requested vicle letter no.D.lA‘/Di:-.(Acd]/2019/4306 dated
06.08.2019. t

- Dealing Assistant, R&.l Branch for uploading the Si-ll'l'lL‘ on LAYERS.
' For uploading the same on Centralized Website t.I1rott,=..gh LAYERS.I .

i (Anuj Agarwall
- Officcr-in Charge, Gen]. Branch, (C)

Addl. Sessions Judge (Spl. FTC]-02,
Tis llatzuri Courts, Delhiw

lfilzi-T‘i$. As above
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